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Hon'ble Sh.S.R. (a)

Hon'ble Smt«Lakshmi Sy^aminathan, rvfemberCj)

cmt .Kamia /vteban,
3-136/1, E.gt of Kail ash,
(DDa i^ats} Nev/Delhi^65

• . • ^plicant

(None for the ^plleant )
. I

1. Chief Secretary, i^elhi'Admn.,
Old Sect.,. Civil.Lines, Oelhi,

2. The JirectorjI^te oof Education,
. Old Sectt.,Civil Lines, i^elhi

3. The Dy.Director^of Education,
tSouth district; Defence Colony.

New Delhi '

4. Vice Princ^ipal, CxiiT't .Girls,
Secondary School, Bhogal, Janqoura,
New Delhi.

5. .Accounts Officer, GP Fund,
Old Sectt., Delhi Admn. Delhi

(By Advocate MS Rashmi Ghhabra piDxy
counsel for Mrs Avnish Ahlawat j

». .Re spondents

JUDGfCNT (ORAL^

(Hon'ble Sh.S.R, Adige, Member (a))

In this epplication, Smt .Kami a ivfehan, Trained

Graduats^ Teacher has prayed for payment of salary for the

month of. October, 1988, afte r deducting the amount

equivalent to the pension p aid to her from the said

month, and also to pay her the correct amount standing

in her Account.



2« This is a very old case, and was listed at

si ,No »8 in the list of 10 cases for perenp.tory final

hearing. It has been coming on the cause list since

6.7.94, ,Mon2 appe aied for the a^Dplicant, although

waited till 2.45 P.M® MS Rgshrni Ghhabra appsared-

for the respondents, l-fe the .refore, thought it fit

to di^osG it of on the basis of the materials on

records and the submission made by the re^ondents

counsel ,

3. Shortly stated, the ^plicant was to

superannuate upon attaining the ege of 60 years on

30.09.1933, her date of birth being 1.10,19^ but

due to the respondents inadvertence she was allowad

to continue in office beyond that date. According

to the counber affidavit she continued to work upto

19.10.8-8 on which date the error having fc^en

discoveied, office order No .835 dated 19.10.83 issued,

stating that the applicants date of ratiren^nt would

•read- as 30.9.88 instead of 30,10 .1988 (Ann .R.l)

4. Tne applicant however, clains that she

and

worked till 30.10.8^ has annexed a copy of tlie letter,

• dated 24sil .19S9(/ynn «P .III) to herO»A. in which the

Vice Principal of the school where she vorked has stated

th at she vjo rke d up to 31.10»1988 .
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•5. Theie aie a catena of judgments in support of

the proposition that Qd vt.employee s are entitled

to wages for the period of service put in, and under

the circumstances, v.e are of the view that the

^plicant is entitled to the salary for the period

she actually v^orked beyond 30.9 qC
ki Ur /JQ^A ^ff ^ A<Uth^A

M hi A^J7 /\d nA/rh/ ^

6. This application is accordingly disposed of v/ith

a direction to the re^ondents to verify the period the

applicant actually \Aorked beyond 30.9.88 and thereafter

to pay her the salary for the period she actually worked,

.after deducting the pension l&m •> already paid to hBr

for that pe riod, These directions should be implemented

mthin a period of one month from the date of receipt of

a copy of this order.,No costs.

(Lakshmi Swaminathan)

Member(Judicial)
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Afemt^r (a)


